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Note 3  of the Registry 	Date 
Order or th T'b ri 

-.-- 

	

12.11.02 1 	
Heard Mr. M.Chanda, learn ?hIlfI 	r 	

ed counsel for the applicant and 
vide 	

.G.S.C. 	
Sr. 

1 	1. 	Issue notice to show cause 

	

as 
- 	 to why the application shall I 	not be admitted. 

- 	
Also, issue notice to show 

cause as to why the impugned 
order 

dated 23 .7.2001 and the office 

order No.U3D/DIB//pF_75/2002/ 

958183 dated 9.10.2002 shall not 

be suspended. Returnable by four 

	

H 	- 	•-' 	
I 	 weeks. 

	

L i 	 Till the returnable date 
the instructions to vacate the 

	

I
/ 	

Govt. accommodation so far the 

applicant is conceed 6hall remair 
supended and 	instructions to 

.-

!

't9117- 

i 2' 
	I 



Awl 
' I  

12.11 .02 vacat.ee the Govt • accommodation 

shall remain inoperative. 

List the matter on 13.12.2002 
for admission. 

Member hair man 
mb 

13.12.02 	This Is an application under 

section 19 of the Administrative TribunalE- 
Act, 1985 assailing the order dated 

23.7.2001 as well as the relieving 
order dated 9.10.2002. 

The applicant is working as W/C 
Khalasi and posted at Subansiri Sub- 
Division, CWC, Naharlagun. By order 
dated 23.7.2001, the applicant was 
transferred to Kabu site in the public 
interest. The applicant submitted a 

representation for modification of the 
order of transfer to Kabu and prayed 
for transferring and posting at Bhaluk-
pong site. The respondents by its order 
dated 9.10.2002 relieved the applicant 

* w.e.f, 31.10.2002 with a direction to 
join in the new place of posting. By the 
said order, r:he applicant was also 
directed to vacate the Govt. acc?mmbdati- 
on on the date specified vide order 

dated 9.10.2002. The applicant again 
submitted a representation before the 

* 	. 	 authority for tetention of quarter till 
the completion of the acadic session 
of his childrens. 

: 	 Mr. A.Deb Roy, learned Sr. C.G. 

s.c. appearing on behalf of the respond-
ents submitted that the authority 
considered his representation and by 
order dated 2.12.2002 allowed the 
applicant to retain the Govt. accommoda- 

• 	 1 	 tion at Naharlagun till the end of 
April,2003 or the completion of the 

Contd../- 

Th• 

Okj 

C 4 f 
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academic session which ever is earlier. 

1* 

Mr. M.Charida, learned counsel for 

H the applicant submitted that the authori-

ty advised the employees to subrni 

representation citing choice station for 

posting. Mr. Chanda, further submitted 

that in terms of the communication dated 

24.9.2002 issued by the Executive 

Engineer in conformity with the Govt. 

letter N0. UBD/DIB/WC_I/2002/1739_43 

dated 19,8.2002 the applicant submitted 
his willingness for posting at Margherita 

Namsaj and Naharkatia. 

From the materials on record it 

appears that the applicant has already 

been transferred and the authority allowec 
the applicant to retain the Govt, accommo 

dation by order dated 2.12.2002. 5ince 

the authority has taken a positive stand 
for allowing the applicant to retain the 

Govt. accommodation i do not find any 
justification for judicial intervention, 

Mr. Chanda, learned counsel for the 

applicant further suitted that the 

applicant has already given his choice 

station for three places in terms of the 

Govt. policy which allowed for choice 
station after two years of service in 
Arunachal Pradesh. The authority is 

required to consider the case of the 

applicant in those places namely, Marçer-
ita, Namsai and Naharkatia as per his 
preference, submitted Mr. Chanda. 

I have heard Mr. M.Chanda, learned 

counsel for the applicant and also Mr. A. 

Deb Roy, learned Sr. C.G.3.c. for the 

respondents at length. Considering all 

aspects of the matter, I am of the view 
that ends of justice will be met, if a 



rdcr O 

	

P:59 I rs-r-y-f 	

t 
ontd/ o 

	

13.12.2002 	directiOfl 
is given to the applicant t 

sub1t a tepresefltation before the 

authority giving his choice stations 

a fresh. ccordiflglY* the applicant is 

77
, 	directed to subjt a representation with- 

in two weeks frbm the date of receipt 

of the order-11 such repreSefltat0n is 

tuadebY the ap1icaflt the respondents,: 

are directed to consider the represeflt 

2 	
ation of the applicant justlyi fairly 

and with comtflissetJ0n and pass a 

appro.priateoer as early as 055ib1e 

preferablY within a month from the date 

of receiPt of the represefltdttOfl 

- 	 . 	. 	 With the observation rnade 

above, the application stands diSpOSCd 

of. There shall, however, be no order 

- 	 as to. COStS. 

A copy of the order dated 
the applicant to 

	

. 	
retain the Govt. accorLrflOdati0fl is 

placed on record. 

1: 	 Vice_Chairman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

H 	((n (;pp1ir:a.iio nunder Section 19 o f t ho (drn•h. f. i ,, E.,  

ribunr.is Ort 

0. 	 /2002 

BETWEEN 

S r I U he rme se r Barn ha h 

oi o 	Late B::lr:kes'ar Baruah 

Workinq in t:h€. of i ice of the 	stant. Enqneer, 

Suban;irj Sub Di'ision., C:enti'aj, water' Commi:;on 

ea.t1r 	 Ch31 Picesh 

The Union of India, 

Represented by the Secretary to the 

Government of India, 

M:n Is try ot Jater Resour ces 

Nek De1hi'11OOO1, 

The Superinte.ndinq Enq . eer,  

Hydroloqica) Observation Circle, 

Central Hater,  Corrimission.0  

Nabin Naqar, Janapath, 

Guwahati7S1024 

The Executive Enqineer, 

HCentrai Hat er Commission, 
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Upper Brahmaputra Division, 

P.O. Central Revenue Buildinq, 

Dibruqarh-786003, Assam. 

4. 	The Assistant Enqiner, 

Subansir'i Sub Division 

Central Water Commissioner, 

Naharlaqun,, Arunachal Pradesh. 

sponden ta,. 

DETAILS OF THE ciPPLICATION 

Particulars of order against which this alication is 

rft- 

iThis appl.cet.jon is rtiac.le aqajust; the .mpuqned order of 

transfer issued under No,, 	LiE /Di13/WC1/2 .016642'49 

dated 23,07,2001 t.ransferrir;q the appl...cant from 	his 

preeerit r.lace of postingto Kabu site as W.L.i. as thS' 

order 	issued under No. I...5I0l?',i/C/PF-- 

dated 9,102002 	relievinq him from duty with etiect.:, 

I rorri 31 10 . 2002 	
. 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of't his 

appUcatic:'n is well within the ,iui... isdiction cf this 

Hon ble Iribunal. 



1 ' 
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ilk 

3. 	Liiftit.&tiQn 

'1heappI,cant furt ar c ciaies th&3.t tillS appli c tion is 

fJled ',yithiri the U mit.ati on [:, ,>resc.r.iL:ed under secti on'21 

cit t:ie c;:im.in.isLratic Trituti:i]s r::t:., :L%';.. 

4.1 	That the applicant is a citizen of India and as such he 

is entitled to all the nihts protections and 

pni. .ail as as quar'ant.eed under the Constitution of 

india. 

42 . 	 That the applicant was initially appointed as a N/C 

Kh:t1a.si .rii: the Can trai.. 	commission on 55J979 and 

he,  J('J..rlEd a S 	tC.it u ner t. h e. r  - Espolcnt:a at r'ic1:i 	jr 

ssarn 	.jIic:r'e 	i'ie 	c('nt: iiued 	t:i.l1 	t:ha 	'€a.r 

'1 her'eafLer 	he iias 	 "Al to MIsc in the 	tata of 

Arricha1 Pradesh where 	he served ti..L 1 the year 190 

and a:ibsecuently he as transferred to 	f1J,1dhoaghat 

in 5SaFTi in the year,  1990 and he continued there ti]..l 

the year 199%. 	He as further subjected to a t_:c arisfer 

jj 	th 	ir 	1992 and this 	ti. ne he ,'as posi;a.ri at 

N5hri'$.çfUn jhere he has been r;Ont:jnu.1 ..nq till date. 

43 	That the applicant beps to state that suddenly on 

23. 7.2001. the respondent No., 3 issued an order and 

thereby transiern' ad him to Kabu Site in P ,, runacha1. 

Pradesh. .l' tL stated t h a t t h e said order n;as passed in 

corisequc.nce of a letter' dated 9720n:lL of t h e 

re::.ponoent NO.2 and it as just: to an;commodate the case 

1~  ®r ~~Mlmraz  - 
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of one Sri Bipul 	Siiarrna in as much as the trenster of 

;r .1 	Sharnia oered v.ide of 	ice o rder dated 	2.1.. S200i. to 

Kahn 	was defer r e d 	by I: hei. n stan t: I ii pi.i qn ed 	C' rdC:r 01 

r an 

Copy of irnpuqned transfer order da15cf 27 .01 is, 

anriecd as A n n e x u re- i - 

44 	That 	the 	applicant 	submitted 	a 	represent.ation on 

38.20O: 	to 	the 	respondent: no.3 	aqainet the 	impugned 

order 	of 	L:ransfer 	dated 23.7.2001 and 	rayed for 

reconsideration 	of 	the rriai:;ter. In 	his said 

re:.:resentatIon ., 	 he 	also praye:i 	f o r.  a 	t;ranater to 

Eihaiukponq 	si. te 	instead of 	Kabu site. 	But t h e 

cc..aporiden t:s 	old 	riot 	ree:.orid on 	the sad .... eprecentatiori 

the app ii. cant was not, 	tO I eased p 	reu ei . ttc t he 

jmpuqna(:f 	c.:'rdei 	of......... arisier. 

(>i COf) 	of the said repre.entel:.ion dated 3.S.::c'o,t. 

i.e anrie:ed herei,.:i. t:h as Annexu re'- 2 - 

4.5 	That in the meantime on 24902, the respondents issued 

Si Letter vide Nc::' 	t:'/iTA/4/545-52 whereby a copy of 

letter No. UBD/D18/W - 1/2oo2/7i39-43 dated 19.8.2002 

was circulated arid thereby a echemr for c:hcice stailori 

PoSting' was int:roduc:ed, The epp.1.i. csnt:: being eligible 

for consideration of his c,::hoi.ce strtioni r.:ostirs had 

applied 

 

in the pi.. .s:ribed forrri on 30.9.2002 q::ivinq his 

choice as Marqherita. Na.ms.a.i and Naharkatis in order of 

~  4  ewlql 
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But aIJrri.31nç41/ no 	fl:P:t(i5e. 	IAIca) m3.:Je 	to 

his said exe c.i.se of option 

copy of t he l etter do. Led 24.9.02 and up Li c::'r 

<:,at:e: 3 0.9.2002 are ann'axed her ewith as nnexure-3 

and 4 r'espect1VeIy 

4 .. 	 That t he app ii can t: beps to a Late t: hat 	heis a pat: .1. en I: of 

acut:e hvper t:ersiori and s.,ud:ieniy he foil 111 on 10L102002 

and as such b ecame L:ad ri:ide.n .. ,1'it:h effect ii'orn 

11 102(X.2 till J.i., .2002. - But sur- prisin1y., when Lhc 

alicoif: was anxoua..iy IAIOi_ Liiig -For cOHsiderOtiOfl of his 

appiic:ation for cho:ice station poa,ting in the meant:i,iTo:: on 

9.10. 2002 , the respondent:: rio. 3 iued an Oi:jer and th'ef::./ 

r - d iurd the appii.carit from duty on 31 .J..o.20'.)2 (ON.) with 

instruct:ion to •jo:in at his new place of pc'sL:iiq on transfer 

e Kabu site By the said order • the respo dint nc. 3., had 

also directed the app ti cant: to vacate the 0C:ivt. 

- rc:i::'rnni':::i&tion 	an 	i.. 	L.i. .. 2C:'':.:':2 	It is 	ii1o. nit; to Iuieni Lion 	hirr 

t:fi.t;sirii::::r the a pplican t
,
was on leave on rn:i.:::o......in:'J': t.fici 

c:fi::::e order dated 9.10.2002 was rec:ej.ved i:.:,y  hu.ni only on 

12_.10,_2002, It is stated that the respondent.; no,.. 3 acted 

orbit rarily and c:apric.i.oi..,.siy in an unfair and unjust manner 

and putt:inq undue harrssinen t. on the applicant by way of 

ampuqned order of r1ep,:.e instead of C:(5 idorinq his opLi.,:'n 

for ..hoic.e eta Lion postmnct. 

(:::opies of .ij... Office order dated 910_.:2002 Oi........ the 

rriactical ce rt.if ica to dated iJ.i 0.2002 are rnine:>od 

hero'.it;h as Annexure 5 and 6 respecti vely .  

T-r~~ Roi~ 
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4 	
That the applicant begs to state that he Was quite shocked 

and 	AH - prJsed on re:e.i.t c ft 
the order of re1 ea s e d'i,1:e 

91 	?C:o2 brO/ a stale orJr- of tra n .fcr- was cj•k?ct -1 ei1e( - t 
Lo 	

HCWJever, he submitted a representatior on 
16. 1O2Oo2 

aqa- the same sLeLiriq his diff :icnitjes in under
- f-, 	nq the 

said tr -rf --  in his i"spreinj--j0..1 he oa'f:€
- :o -'jc-J ly 

rruent1on'c of his hea1j- pr'ob1T1 and the proh1'm of i:ducaLjo1 

of his oh £1 chren who ier -e in the mid of thej j-- academic  

:rc: se i on, The app 11. cant a. 1 so en bm I tted a rep ree( 
'1 tati on on 

29, 102002 to the respenrii -  no, 3 for ref :ni:jc - ru of the 

accommodation afl. o t ted to him, hut in 1: he 
I mpi. n ed 

order 
the app Jjr:-it- isdirec-tEd to vacate the GOvt, 

8ocomr1io<- Lion al lot ted to 	It I s sta't:s"d that at this 
ç: -

f- c-ai ,junotu1"- c: when the f'jnaj exam irlatirin of the chi 1 dreu 

of the appi tcant are knockinq at the dool.....i cause 

irrpri'abJe loss and Injury to the SChIJcaf:ioru of his oh 1,1 dr
- on 

If the impugned '::rder- Lra......fee and Posting and the order of 

re lease are impjeu -ri- 1  ted. Therefore Hon bie Tr - i bune 1 be 

p1 ease to di root: the r espon dents to a. I oi' the app I con I: to 

continue in sCrvioe in his Present Place of Posting LIII 

the iin'i exa.mjnr tiori of his chi Idr - en is over and further he 
pi orJ,sed to ti r cot the spo1 -1j tto Oonsjd ---------. ease of 

the applicant in terms of his option submitted for ohnio 

stat-jon Posting in the mea,1'1vIb-jI:, and till such time the 

i1flpuorj-1' order of tr - anst- and postc 1  and f-hr order- of 
release he I cif.:t: in ehoyano 
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f 	 i_)i:fl t&L.:2ri 	:it.c1 	16.10.2002 	and 

29 	2002 a.r: 	annexed ae Annexu re 7 and 8 

H 

48 	That the applicant states that he is havinq to children 

n4cieiy N•ii.;s Pranati and N1aste Kalyan Lho &.re re . irq in 

c:as; )<i..1 in Nahailaçtun Govt:. H]..qher Secondary School and 

tKey are heading L':.)tacrk. the final e::aminat:ion In N'iarch 

2003. They, t:hrefore need conetant parental. care. Fr] iot.iriq 

the transfer and post:iriq of the applicant to Kabu sIte. it 

uid be difficult for him to manqe and tak:e care of his 

two chi idreri and it has become imperative to stay iii t:h his 

cI)ildren at this crucial staqe for their smooth upbrinqinq. 

Thai.: the applica ntstai.;es that surpris:i.nqiy rftr pjrq of 

tile aioresaid order of release, the. respondents returned 

b&ok, all the representations submitted so tar by the 

applicant: ape Inst. the impuqned order of transfer, iric].udinq 

the applical:.i on exercisinq option for choIc::e station 

posi::inq. This action of the respondents Oie;8i'ly indcates 

their hostile, mind and arbitrar',' approach t:oiards the 

app)....cant, and as such t:he impuqned order of transfer end 

pbst:inq dated 23. 7.2001 as well as the cI . ..:ler of release 

dated 9.10,2007 are I...b]e to beset as:ide. 

fhat youn aplicant humbly,  submit:s that mt he event of 

.iip]..eriIenteton of the impuqned traister order, his Ihole 

tamil, will be put into extr'eme distress. As such, findin 

rid other alternative, the appl:ant Is approachinq this 

}.jq 
I 

n ' bie Tribunal for pi'ot:.ect:ir::n of his riqhts and interests 



by settjnq aside the imp'qned order of transfer dated 

23O', 2OOI as ;eli rs the order of r - e.Lea: 	dated 910.2O02 

End also pcayinp for -  a drecLion Lfl)Ofl the r-onderit.:s to 

the- appiicririt.:. t.o oorit:nue irs 	 at 	is p 

d ar C 0 f p,  os. t 1 fl j t 11. 1 	ii 	r c3 t 	i I 	1 	 t, 1 o n I i 	0! c 0 

1r1i.is)n i:rI.irici. 

10 	TFiit. 	 rri.Jr t:ria tichEi 	'.ric1 tc r tir 	c:r..I;E cit 

5. 	Grounds for relief(s) with legal orovisions. 

5.1 For -  that the app.l.ican 	has submitted his opt.on for - 

choice st;at;Jori postinq 	ifl 	t:erms ot 	letter dated 

tI 	r 	Lii 	:n 1. no.3 tn I: 	Lh - sariie 

hi: 	nc:'t b;:eri dr..l' ii cc'nc.dred. 

that 	the 	lPtiiidRiflLS 	ftve 	v.oi.ated 	the.:i r 	'iri 

ci cc:u 11. a r/c.kac I a ion reqa r - d :i rip c ho .1. ce stat I on post in p and 

- the order of r - eleaae hs been passed ar - bi tra riiy. 

5.3 For that, the impugned order of transfer has been 

af Fil:t:L:i 	:Js. i - iri; 	Lti. 	m i (.1 	o f 	aa.:Jernic 	(icri 	ci 

(:hi l.dr-ri of tFie ap::l ic - ant. 

54 	For 	that the app]... i cant has got ri 	children 	Fho 	are. 

stud:yin in Class >(i.l and 	ihel rfi nal 	e::.(aminaticin 	is 

gonq 	I::o be held in the 	mont-h of 	March 	2003 	and 	he 

alone has to take care cf them 

- 

____ 

........ 	 ...... 	 ........ 	 ....... ----------------- 	 .............. 
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55 For that the appi.. cant. in order to eisuce proper 

c:)arentai care of her children, needs to stay in the 

same station or at least at a nearby station. 

% 	For that in any view of the matter • the impugned order ,  

of transfer is ha.d In ia',i and therefore liable to set 

aside and quashed. 

t_. 

That the applicant at Lea that he has no Oti:.I' 51. t5i.L.V5 

and other efficacious rerriedy than to 11. is this appficat;ion 

7 	t_np not p reyIoj y f I icLJe f o reQj _n2njing jt h any 

other Court/Tribunal. 

The 	a. plicant 	furt;her decl.are:., 	that he 	had not 	pieViOiJStV 

tuled 	any application, lriL Petition 	or 	3uIt regarding 	the 

rria:t:r 	in re:.i:::c.t; 	of uihIch this 	app]. .icat.ic.ri ha 	been 	made 

before any court 	or any other authority or any other Bench 

of the Tribunal..nor 	any such application, 	Writ 	Patit:ion 	or 

Suit is pending be lore any of therri. 

Un de r the 1 acts sri d ci. iou ma tan ce:,; a tated above 	t he 

app 1 .i cant hu mb .1 :v r raia that you c Lords hi pa be pleased to 

Issue notice to the respondents to shoii cause as to vthy the 

reliefs sought for i:y ,  the a:;l.ica.nt sha.11i -ict f: u3,n1;;uci, 

cel..i la .........is records of the case and on pe .jal of the 

ccis and at tsr hear jug the pact.ia on the cause or (:5ft5;5 
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that ritay tea hon. be pleased to grant the foil oidng 

relief (a) 

	

3.1 	That the impugned order of transfer and posting 	issued 

under 	iette r 	No. 	uBD./D:rr:1/I,.c..L/:2ooi 	da ted 	2. 07 2001 

(Anrie::.urel.) 	Fild the order of release issued under Off lee 

Order No. 	UBD/DIB/NC/PF'-75/2002/9581-85 dated 9. 10.2002 

( Ann exu re'5 ) be set as ide and quashed 

	

8.2 	That the Hon'ble Tribunal be pleased to direct the 

respondent to all ow 1.; he rpp i i can 1: to retain t. he Govt. 

Ic (.) m 1-f I c-) (J.,  a. t i1 o n t:i ii the f:.na.1 e)<e.rninat:.or1 of h:i.s c:h:i idren 

(VCt" or V/ other order or orders e rn Lit. d 

Costs of the  

iii' c;tier 	 to 'c'hiCh 	a.1:.f:Licenf..; 	T.s. ent.:,itle:1 	'tr. 

; the Hon b].o Tri.buna.L may d'rri fit and  

9. 	Interim order prayed for.. 

Pending d:isposai of this application. the applicant preys. 

for the fri lowing r eiief 

That i:.he Firm 	blme 1 ribunal be r:lea.Se 	to 	i:ay t:he o: t c)n  

of tie irrtpuqned order of transfer uid posi:.i. n dated 

2$. 0'7 .2001 ( Annexure1 ) and the impugned order of release 

dated 9. 1O21"')02 (An nexu re5) till the disposal of this 

application 

9 2 	ihat: the respo ri.:,en La he di re'::ted to ailowin 	the appi. Ic....nt 

to con tinue. to retain the exis 1.: in q Govt ,. accommodation ti. ii 

::ii:epOS,&J. Of th.LsE1pp.i.icaL1On 
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:10. 

This appi bat ion is I I led through Advocates. 

11 	Particulars of the I..P=0. 

.1) 	I,PO. No, 

Dd .te of issue 

III) Issued from 
	

G.P.O 	Guvahati, 

Iv) 	Payable at 
	

G.P.O.., GuNahati. 

12. 	List of enclosures, 

As s.....ted in the . nde> 

Qi?f 	QVL\ 
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V ER IF I CATIQN 

I , Sri Dharrnesiar Baruhah, Son of 	L. ate 

(o1OkeSU\I&r 	Barh 	I)0 r1'... .1 riq 	in 	the 	otIc.:a 	of 	t;he 

sist::ant: 	Enç.iiee.i 	Subans.ir.i 	Sut.:.. 	D1'v.I.;.icri , 	Centr:ti 

I/I 	 ri.iij3C:h31 	1r3de.:h 

ar::Ii.canti.r 	i::he 	.in.tanL 	Original 	;pç1.iaLion ,, 	do 

	

t1 3.t 	LF  

1:o 4 (j:j 6 :c:: ±2 ara true to my knov,ledge and those 

made in Paragraph 5 are true to my legal advice and .L 

have not: sui:;pressed any material fact:, 

nd I 	i.c;n 	this v'arifi..cat ion on this the 

day of Novemt:e r,, 2002 

yQ1Q 	a Gu 
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GRAM,  FORECAST 	 PHONE 	314398 • 	
GOVERNMENT OF INDIA 

• ', 	 CENTRAL WATER COM1IISSION 
UPPER DRAIIMAPUTRA DIVISION 

• 	•• 	 P.O.CENTRAL REVENUE DUILDINa 
DIBRUGARH - 786003 

• 	llo.UBD/DXB/WC-1/2001/ 	 Dated,Dibrugarh the'\_/2001 

OFFICE ORDER 

hri Dharmeswar Baruah, W/C Khalasi presentir working at 
Subansir.l Sub-[ivision,CWC, Naharlagun is hereby transfer- d to Kabu site 
in the public interest with immediate effect. 

• 	 The transfer of Shri Bipul Sarnah,W/C Khalaai issued vide 
this Office OrderNo.UBD/DIB/WC-1/2001/3620-3674 dated 21.5.2001 to Kabu is 
defexd till the next rotational transfers. 

(A.V/EDDY 
EXECUTI'XE'ENOINER 

Copy to :- 

The Superinending Engineer, Hydrological Qbservation Circle,CWC, Habin 
Nagar, Janapath, Guwahati - 781024 with reference to his letter No. A 

• 	15017/12(6)iEstt-WC/2001/C-291 dated 9.7.2001 for favour of kind infor- 
mation please. 
The Assistant Engineer, Subansiri ub-Division,CWC, Naharlägun in con- 

• 	tinuatión of this office letter No.UBD/DIB/WC-01/2001/171-72 dated 
- 	26.6.2001-' and No.UBD/DIB/WC701/2001/4622 dated 6.6.2001 for further 

	

necessary action. 	 - 
Accounts Branch,U.B.Division,CWC, Dibrugarh. 
Shri Dharmeswar Baruah, W/C Khalasi ( Through Asatt. Engineer,Subanniri 
Sub-Divn. CWC, Naharlagun). 

5. Shri Bipul Sharma, W/C Xhalasl ( Through Asstt. Engineer,Subanniri Sub-
Divn. CWC, Naharlagun). 

• 	• 6. Personal file of Shri Dharmeswar Baruah,W/C Khalasl 
Personal file of Shri Bipul Sharma, W/C Khalaai. 
Office Ordei- .file No.G-5. 

S 

• 	 / ;•\ 	 •. 

• 	,jO 

• 	1 
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nnexu re'-2 

TO 

i'he 	 En:i1eer  
1,':5.iiic:, ri 

(:::ertr3.i 'ter 	oimi;icri 
i::r1.qa r h'3 

( ThL!:h Proper 0ime..L 

Sub 	 Prayer for change of place of my transfer 
from Kambang (Kabu) Site to Bhalukpong Site. 

Ref 	0111cc 0 cck r No UF3L:'/D .1. b/W0J../200I/42-49 
ç r. I.t 

07 
31. 

With 	refe'ence to 	the 	office 	cirdcra no. 	cit:;ed 

ahovr i 	hunb:L,  beg 	t:o 	e'jttiat: 	1 	amy kindly 	be 

Lrariaferred to Bha1uk,. onq 	dit::.c 	iist::ead 	at K.bu 	1,3,it:;e 

iere :c h aa per:c)rla.]. 	 LiI( 	')th 	i.n ;i r:ctp.Le 

of my home 	c'n ar'eae rid 	1. 	feel 	that: 	.1 	ehal 1 be able to 

firld. cut 	a 	suitable boy 	For 	my marr:iaqeable daughter, 

Sir, I 	have 	....aen 	t:ryirig 	t;o 	ct 	my 	daughter 	married 

since icing 	back bu 1: 	till 	not 	mat::erialIzed on 	othrr,  

f) cdt) 1 ama 

in v:ici, ')f t 	tor'eqrnnq I 	.irnbiy r equcst :'u r 

hc)ridu 	to 	kinJi,y tiEris 	cri. 	tc' 	 sit;e I ii ;trd 

rcJ f°c:'r 	ttj. 	i:::L 	ji 	ki. 	I 	:;i1.l pf/ t()ryc,i.Jr 

horic'ur' 	,el1 L:einq 

oir: 	a.ithful1.,, 

	

3d/ 	.1..  eq i.b.te6 

(0. I3aruo.h) 
W/'C, 	alasi. 

r 1. Suj: Di.visior 
(.!( 	t'harlaquri (op) 

(:::oc:.:,\, 	tn 	 o 	t.,-,i 	. 	. f ...  
ircie. 	OWO • 	0u'aheti 	tc:r 	n.'':)I)r 	:i.rid 

i't1'::'n 	i:LE; 

. 	..,-.. 	 . 	-. 
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Cc,py of letter Nd 1313_'IXIB/WC_l/2002/73.39.43 dated 
• I . 3.9S.2 002 of the Executive EThi,Ueirahmaput,ta 

(t ) DjVisi øi on,C 	 j3 ,Dibxugazh(Asam) 	 . . 	 •. 

• 	 . 	 - 	 see.. 

ib*.. Posting of Wojk -charged staff at Arunachal Pradesh 
regarding. 

The undersigned desires to post some of Woxk-oharged 
staff in hunachai Pradesh under Subansiri Sub-Division,C. 
Naharlagun, U,B 0 Sub-Division N00  X,WC5Dibzugarh and D($)K 
Sub-Division,(C, Nagaon in public interest0 It is therefore 
'reguested to send the Willingness of the staff in the. 
-profoa enclosed herew]tth. 0; 	 - 	 • 

The personsWh o are willing to be posted in the Sites 
and ub -Divis- ion located in Arunachal Pradesh will be 
transferred at their choice of place in public interest after. 
completion of 	two years service in Arunachal. 

I 	 0 	 (a • PEt a31LkUH ).................- 

Executive Engineer 
IJ 	 Co!toi. 	 . 

]. The Superintendizg Engineer, Hydrological Obaervatic Circle. 
c3rC,Nabin Nagar, Janapath Guwahati. 

00•0 	
0, 

	

PROPORI4% 	
H 

1, Name and Designation 

2. Present place of. posting 

- 3, Date from which 	jing 
	 I C - 1 9,9 ) 	.41 H 

atpresent place 

4. Date of Joining in regular 

	

xk-charged establith ment $ 	 . • 

* 1. Subansixi, Sub-Djvision 
Naiarlan  

2 0  Yazali • 	 ' 

3 Daporizo 
Pasighat 
1(abu 	0• 

Seppa' 
9' Bhalukpong 

	

O.Tezu 	. 
f-tl3.,, Nainsai 	0! 

• 	 Miao. 
..4.. 

tgnature of appliaant'... 

.s.. 

5. -.ioice place of posting 

• 	f iji 

,cIo 

I • 

• 	 '. • 
	 24: 

Not S/IrA/7..4/ - 	
. - yj9/2002 	

0 

Co1r to Junior Engirioer(C), 8SD/Nahlagafl,chOUlthUWaghat, 
Site Incharge, • P asigha %abu/DaPozLzo/ aza).. iJBadatighat/N0 P 0  
Road XingRanganadi. Willingness of interested, of fic Uils may 

• 	 please be sent to this Office for further necessary action. 

VL ~T7 *4 

	

9 	£7 CI 	1 

VA 0 	 h5sistantEngtneer 

• 	 . 	. 	 . 	. 	 - - 

—. 	 ..-- 	

0 	 • 	 • 	

0 	 -. 
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P'iORW : OPTION FOR CHOICE STATIONON TRANSFER/POSTING. 

12 
Name 	 b 
Desicjriation 	 : 	-'/ . 7 LQ.-t-? 

Date of Birth 	 : 

Date of Joining service 	: 

- 

S. Date of superannuation 	: 

Declared Home Toen 	 : 

Place of present posting 
 

: 

Details of previous posting 
since appointnent in Govt.Service 

-------------------------------------------- --------- 
Post held 	Off:Lce/Division/ Period of stay 	Rniarks 

Distt./.tae 	Front 	To 
------ -----. . jJ.4_' 4j-------------------- --------- 

W7t 	 VThl 	 * 

o - 

Tti(cJ 

-------------------------_,-----•-• ---------------------------------- 

Ojtion for choice of station : 1. 
in case of transfer/posting 	 1 

outside Delhi/Noda/Faridabad 	2. 	 . 
-. 	. 	 3. 

(Cho1e Lat).ons jii]. W considered as 	ras possible, 
subject toadministrtive rquixements/exigencies and 
provisions of transfer policy) 	 , 

•,c 	( 	. 	,i 
0/6 -I) - 01 	 1 

' 
ad 

An.yspecificinforrrtior1 the 
• off ic ia:1 wish ,  to furnish. 

	

(9 	q1 p4 , 	
99C h 

• 	4 P- 	Ltc eflQ.4-t ,  4 ..11. 	 OJ 	 57 

. C C&.6J' /\Ic •I ck ('Thi)/ ( b7 Jt,-/ ( 2..o-v 2_f ?i 

Place 	 lO ig11ate 

.-. 	. 
Date : 	 Name 

cJ /vz 

[Y 
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GRAM 	FORECAST 
	 FAX/PHONE : 314398 

GOVERNMENT OF INDIA 
CENTRAL WATER COMMISSION 
UPPER BRANMAPUTRA DIVISION 
P.O. CENTRAL REVENUE BUILDING 

DIBRUGARU - 786003 

NO.UBD/DIB/WC/PF-75/2002/C\_% 	Dated,ibrugarh the 	'' /2002 

OF'ICE ORDER 

Consequent upon his transfer from Subansiri Sub-Division,CWC, 
Naharlagun to Kabu site, Shri Dharmeswar Baruah,W/C Khalasi is hereby 
stands relieved from duty on 31.10.2002(AN) with instruction to join at his 
new place of posting on transfer i.e. Kabu site. 

-S 	 0 

( C. PENCHALAIAH ) 
EXECUTIVE ENGINEER 

Copyto:-   - 

The .Superintending Engineer, Hydrological Observation Circle, CWC, 
Nabin Nagar, Janapath, Guwahati - 24 for information. 
The Assistant Engineer, Subansiri Sub-Division,CWC, Naharlagun. 

-3. 	Accounts Branch,U.B,Division,CWC, Dihrugarh. 
Shri D.Baruah,W/C Khalasi with instruction to vacant the Govt. accommo 

• 	dation on 01.11.2002. 	.- 
5. 	OfficeOrder file No. -G--5. 

lot- 

ell

-, 	 • 



FO' —4 / 
7 	 (See 	e -19) / 	

Medical Certificate for non I .ied Officer-recommended leave 

	

or extension of ... 	Omrnutatjon of leave 	 . 

Signature of Government Sen'ant 

after,  careful personal examination 
of the case hereby certify that Sri/Sr)t.itKI ........ Z... . . 	.. . .............. 
whose ignature :S given above is suffering from ....... 

and I consider that a period of abset ice from duty of ..... T-14. 	...... 	........ 
days with effect from.... ........... is absolutely necessa for the retoration of hialth. 

Date. . . 	
ei4Uendanj 

/ 0 	(IV Arunachel Govt. Press9/2002CMQ(GI.l).30 bks x100 pages-1 	
cr 

-2002, 

C)  cok 
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•f' COWERNM1NT OF APJJNCHAL PRADESH 
OF TIJE.PRI}CIPAL GOVT. GHli.R SECONDARY SCHOOL 

I 	 UAHARLAGIJN0 

ZLTO W1Ot IT MAI CONCEN 0// 

	

Certjfjed that $hrii 	 j1l4 

--- Sonaugë of Shri/3m 	- 	 - - is 

presently reading in claSS_ jv)Sec_ 	Roil 	 - - -. 	in this 

Institutionc 

Certified that HE/Sh has not appeared AISSCE'O 

which was to.be scheduled on March' 2003 

Date: i///o/o. 

Placet- 

prlrL 
•-kT3.1Cil 

ovt 0 H.t9h 	Secondary. 4otoolp  
• 	Nahrl3gunQ 

( P 



i 24  
G(VERNMENT OF ARU NACHA1 PRAL)ESH 

OFE OThEPRIZiPM$ IGOVT.HI(,WR SECONDARY SCHOOL XC 
NM{1IACUN -_* 

/1 TO In-tOM 	MAY CONCERN,// 

certified that hr1185 

presently reading inclaaa 	'±")$eC... 	Roll 	 - j 	in this 

Institution. 	• 	 S  

Certifl€d that H/he hs not appeaxe6 AISCE 1 03 

htch was to be jscheduled on March' 2003. 

Date: 	 o2. 

P1. ace:  
Govt. i: 

3aonda eOch 'ovt0Hzgher 	y
ahrlaqun) 
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Annexu re-8 

ii; 

lip  
•)i't:.r' 

r:)ibr',qarh 

(Thr'ouqh Proper Channel) 

Sub 	Retention of Quarter at CWC Complex, at 
Naharlagun (Arunachal Pradesh).. 

c:ft ic.Order f'c I 95 

('ii) Ni/ 	)i'g/E3i 	 1,6S...I0.20") .  

fcespectsd ' I r 

With reference to above mentior'Led letters I am to 

state that; titi 1 date I have not i'ece:ived any letLer' 

ibi:;iu t.: L,icri't ak.n o ri mi ç;r''a'er c::!t;€;i ,L. iC' ..%O'D::1 .1 am 

h ones tl y  aLa t:inq Lhal: if' ;t am compelled to vac:te the 

(:or'i - riaierit !c'ar't:er t:.o i"1Oi'I va,il:L?ii.,i't.y ci pr'iva'f.:e 

c:corT1rr1c)j:' c'n/rcri'bri icIJa arid my 'fina.ici.al positiri 

.1 'All],.). iave to dlsc)nt lmJc' the studies of my bott"i'the 

rhildrsni, i:a F;t:h ttr. r;hiiLdicni in CIcaa 

X)l and at their final stage of schooling., ifs tudies 

ffçy 	cfil.l drer'i 	i':i.il 	neve .... excuse 	me 	in 

tut;ure, 

ct. Lii. 	.ju.nct:ure .1 five no c't'.i.en rept making a 

'ayerS Li: your good office to a ovi me to n€*t;ain 'the 

vernment 	a,c:comrno:Jaticni 	at 	LAO 	f::ornpJ,)<:. 	fish in- 1,aguri 

fort he aisLe of'futi..ir'e of my children. t:i1i 

final examiriati on of class )<II is ove,....'hich is 

hedu led Cc he held in the month of' Mar'ch/pril2OQ3,, 

s 	or fa.cur 	':;''f 	,L,!r.  k:ir'c 	Co l'iS L'3t.'Or] aind 

ct\/OU rai).Li. 	3.0 t:ion 	.1.e 

_3)-kov), e-ry." cv-M 0-)-~ 
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Enc lo 	1 	L.JBL;,'L) . b/)c/pF 75,'2c2/i.%31 - e.s da ted 
0. C'C:2:. 

2. 	M:v ri a:ver16.10.2002  

Date 	29 10 2)02 
PlaceNL. hri.aqun 

Yours feithfu1jy,  

3d,' 	£1 1eçi bI e 29.10 2002 
(U. Eiia.h) 

Advance copy ]c' 1: he 	%u per intend in q En q 	nec r ,, Hyd ro 

0bsr'at.J on CircJ.c CV)C. 	Gu',aheL.i 	for favour 	of kind 

necessar y ec Lion p1eae 

:d/ 	W. 	i - u 
(:2 


